IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD E%NCH

AT HYDERABAD

O.A. 701 OF 1996

(2

Dated, the 20th Augusf, 1998.

BETWEEN @
2. G. Buchgiagh
veee APplican

AND

1. The Unien of Indias
represented by its
Secretary,
Ministry ef Defence,
Seng Bhavan, New Delhi.

2. The Cemmandant,

Artillery Centre,
Gelcenda, Hyderabad

ts

«s0s Respendents

COUNSELS =

Fer the applicants ¢ Mr. K, Sucdhakar Reddy
Fer the Resgpondents : Mr. N.R. Devara]
CORAM

THE HON'BLE MR, R. RANGARAJAN, MEMBER{A)

THE HON'BLE B.S. JAI PARAMESHWAR, MEMBER (J)
ORDER
( PRR: HON'BLE MR, B.S. JAI PARARMESHWAR, MEMBE]

1. Heard Mr. K sudhakar Re@dy, Learmed Counse
"gpplicamts and Mr. N.R. Devaraj, Learred Counsel
_respendents,

2. There are 2 applicarts in this 0.A. They g3

R (J)

1l for the

fer the

re

working as Bootmaker and Tailer %fumder the centrel of

ef Respendent Ne.2. They submit that the pests ¢
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Maker and Tailer are carrying the pay scale ef Rs.200-250,

AS per the recemmendatiens ef the Expert Classificat]

Cemmittee, which wag appeinted in terms of para 19 o

Chapter 19 ef the'rep@rt of the Third Pay Cemmissien

President ef India sanctiened the increased pay scal
2ll the apnlicants. Theugh the applicants are entit
the revised scales ef pay, the same were net granited

The zbeve said revised pay scale was further revised

R5.260-400 in the vear 1984 but the same was net exy

te the applicants and athers.”ﬂﬁmy submit that semd

en
F the

L, e

s to

led for
te them.
te
ended

af

the aggrieved persens had appresched the Hen'ble Supreme

Ceurt of India by filing writ petitiens. 1In the cape of

Bhagwan Saha¥t, Carperter and ethers Vs. Unien ef Ipdia

L— .

snd Others (reperted in AIR 1989 SC 1215), They

submit thet in the said case the Hen'ble Supreme C%urt

held that in varieus categeries ef jebs, which beldnrg te

semi~-skilled grade of Rs5.210-290 be upgraded to skilled

grade ef Rs.260=400 and further held that the applicants

be granted the benefits ef the skilledgrade of R3.260-400

fram 16th October, 1981 instead ef 16th Octeber, 1%84.

3. The applicants have filed this 0.A., fer dirgctien

te the respendents te give effect and grant the bepefits

ef the skilled grade ef Rs.260~400 as per the direption

Tl ~

ef the Supreme Court and ?ayAall arrears with effect frem

4, The respendents have net filed any reply tg the

O.A.

5. Hewever, during the ceurse ef arguments both

Learned Counsels submitted that the case is cevered

the

by the .

fdecisien! @f the - H@m'bia=supreme court img LCivEY: Ap}&als
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Nes.8348-8356 af 1997 which appeals arese en the orders

passed by thic Tribunal inm RAS Nes.72-80 2f 1996 filed fer

reviewing ;e srders in Oas 1524, 1525, 1150, 1530 ef
52 of 1996, 1267, 1264, 1263 and 161 ef 1965.

6. The Hon'ble Supreme Court dismissed the

2/

Civil apresls ang confirmed the erders in review applicatiens

72 te 80 &f 1996.

7. The applicants shall be given zll the benefit

i

are granted te the agplicants in these batch cases referred

8. In view of the abave, the 0.a. is dispesed ef| i

faveur of the applicgnts. Ne cests,

( R, RANGARAJAN

1e-

Dated, the 20th August, 1998 WE)‘

Dictated in ewen Ceurt.
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capy te D.R.(A), CAT., Hydd

Sgcretary, Ministry of Defence, Sena Bhavan, Neu

Cammandant,nrtillerf Cantrs, Gelcarnda, Hyderabad:

copy te Mz,K.Sudhakar Reddy, Advocatm, CAT., Hyd.|

copy to Mr. N.R.Davaraj, Sr.CGSC., CAT., Hyd.
capy to 85JP M(J), CAT.,~B§d.

duplicata copy.
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IN THE CENTR:L ADMIMISTRATIVE TRIDUNAL
HYDERABSD CENCH HYDERABAD

THE HCH'CLE SHRE R.IANGARAJAN : M(A)
AND

THE MGH'BLE SHRI B.5.JAI PAR-MESHLAR
m{3)

ADMITTED AND IHTYE:
1S5UED

ALLIWED

. DISPISZO OF WIH DIREZCTIONS <

DISMISSED
DISMISSZD AS JITHDRAWN .
DISMISSID Fof DIFAULT
ZRDERED/REJE
NG ORDER A5
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